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Surr BIREN ROY : Sir, 1t is a very seri- |
cus matter. Would he like to make a
tatement today or later on ?

MR. CHAIRMAN : I.will not allow you
to raise this now. In the first place, you
have not asked me. In the second place,
there is something else op the Agenda,
After the laying of the Papers, you can
rq1se this question. :

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE '

REPORTED NEGOTIATIONS BY GOVERNMENT

WITH AN AMERICAN FIRM FOR COLLABORA-

110N IN A COPPER PROJECT (AGNIGUNDALA)
IN ANDHRA PRADESH

SHrRi A D. MANI (Madhya Pradesh):
May 1 have your permission, Sir, to call
the attention of the Minister of Mines and
Metals to the reported mnegotiations by
Government with an American firm for col-
Inboration 1n a Copper Project (Agnigun-
dala) in Andhra Pradesh ?

Tue MINISTER or MINES anp
METALS (Suri S. K. Dey): The Agni-
gundala mmneral belt in Andhra Pradesh
(Guntur) extends in a north to north-
casterly direction for a length of over four-
teen miles. Along this belt numerous an-
cient mine workings mark surface ex-
posures of copper and lead ore bodies.
The Geological Survey of India and the
Indian Bureau of Mines have been carrying
out exploratory operations in this area over
the last 4 years. The results of the investi-
gations have indicated the preﬁlce of sub-
stantial copper deposits with pOSsibilities of
combined occurrences in certain areas with
lead ore, The work has, however, not pro-
gressed to a stage where a firm estimate of
the extent of the reserves and the estimate
of mineable metal could be available.

2. For the development of copper depo-
sits and production of copper metal, the
following are essential :—

(i) There should be thorough apprai-
sal of the quantity end chemical
characteristics of the ore together
with the precise three-dimensional
idea of the distribution of ore in
the parent rock.
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(ii) Careful assessment of metallurgi-
cal properties of the ore is neces-
sary to determine the process to
be employed, the by-products to be
recovered and generally to design
the whole operation of mining and
extraction of metal from the ore.

(i} Substantial amount of foreign
exchange would be required for
the import of equipment relating
to mine, concentrator, smelter and
refinery.

3. In the hght of the experience of an-
other copper deposit viz, at Khetii where
considerable delay has occurred in getting
credit, it was felt that there would be an
advantage in developing Agnigundala cop-
per deposit under the guidance, supervision
and association of a party which is com-
petent to give technmical advice and is also
prepared to extend necessary financial aid
With this end in view as soon as the

gnigundala copper deposit appeared to be
promising, preliminary negotiations for col-
laboration were undertaken with iaterested
foreign parties. Poland showed some inte-
iest and the available material was supplied
to the Polish Organisations The intention
was to invite Polish Experts to supervise
further exploratory work and thereafier un-
dertake mining of the deposit and smelting
the ore with Polish technical and financial
assistance. There is, however, no commit-
ment yet from Poland either for technicsl
or financial assistance. Japan Consultancy
Institute also showed some initial interest
which, however, did not materialise in any
concrete  proposals for assistance. An
American Company M/s Ashland Oil and
Refining Co. Ltd., Texas, however, showed
a keen interest in developing this deposit
and later followed it up with an offer of
collaboration as a risk bearing partner with
the National Mineral Development Cor-
poration (a public sector Corporation), They

¢ also indicated their *willingness to partici-

pate in the equity upto 49 per cent. of the
share capital of the proposed venture pio-
vided the technical management were en-
trusted to them for a period of first 10
yeats.

4. The offer of M/s. Ashland Oil and
Refining Co. Ltd. has been under examina-
tion of Government. The main considera-
tions, which have led the Government of
India to consider their proposal on merits,
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Shir S R Dy

e the need tor developing copper depo
sits 1 the countiv it the shortest possible
tme bcum: m nund the expeuience of
the dely that has occurred in the develop-
ment ol other non-fcrrous metal  deposits
in’the couniy the paucty of indigenous
expertise ot dmost all stages preliminary to
the production of mictal « ¢ geological ex
ploraton  nuwmng  process know how
ceenne and metallurgy and difficuliies m
ar angms the 1equisite forerzn exchnge for
purchase of [ now how and import of cesen
1 minme ind metaliureical equipment

-

S The Ameciican Company were in 4
position to provide finance to covar the
forcren exchinge jequrement of the pio-
cot pattly by wav of cquils hrom theit own
wseutees  nd pa tly thiowch loans fiom
sther U'S  sources

The sharc of 49 purocent mowquity su e

_sted by the Amencan Company m
¢ d with he aceepted polic b th Goy
piwn  te dlow minonty  pult apition

the level of dotaan exchange  1e
quirements) n certain selected sectots of
ndustty where toreign hnow haw equip
ment and speet ihsed technology and finane
ve the major obstacles 1
whievine production of vital

upto

mz problems
‘he way of
commodities

6. Regarding the other supulation by the
American Company that thev should be ¢n
tusted with the technicd management of
he new venfure for the Orst 10 years 1t
vas felt that 1t descrved setious considera
fton 1n view ot the lack of technical skill of
the requistte degree 1 this field  Tn ths
connection 1l 1, relevant to obseive that as
49 per cenl shareholdets  the American
Company would 1 any case have to play a
substantial role n the management of the
Company The pioposal of technical
management envisaged at best giving them
a4 major say in technological matters only
where for reasons stated above, the deploy-
ment of theirr hknow how and specialised
technical Anowled.e would be an asset for
the vndertaking

7 To view the offer of M/s Ashland
0Osl and Refiming Co Ltd 1n the proper per-
spective, 1t will be desirable to state that
m this agreement, the proposed new com-
pany wil be obliged to place the entire
production of metal at the disposal of the

I RAJIYA SABHA |
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Government ot India o1 the National Miae
1al Development Corporation (which 15 «
100 per cent Gove nnient Company) whe
will then arrange the distihution of metal
i daccordance with the policy ot the Gov
ernment of India  Thus, m effect 1nspite
of the reseivation 1egarding technical
management, the right and discretion of
Government to contiol the production, prices
and distribution will remain absolute

8 However [ should Ithe 1o mahke 1t clear
beyond douby that Wt the aspects oF the
proposal ate stdl undur detalled examia
tion of Government and no commitment o1
anmv hind has been made

Sure A D MANI Ihe substaneg
this Jong statement made by the Minister
that the Amcrican Company has offered o
invest 49 per cent of the equity capital and
the Govanment ot India will mvest 51 per

cent and the management will be i the
hands ot the Amar o cmpaim i
hon Aimister addresscd v press confeione

betore Parltament mel on the 25th of July—-
he addressed 1 pross confuence o Ny
Dethi on the 221d o July A\ COrtasp

dent diew his attention to the Prime Miais
.rs sunee thit there would bhe no
such deds besides the fertilizer mdustry

Mt Dev sud that he had no inferiprity
compl v 1y the mutter  The appichension
thit manyv ol us had was that this  deal

ht be condduded inf the long statement
mide by the Minister 15 mole or less 1
justification of the deal 1 would hke to
know whether the Government ot India hat
taken no'e of the public feelin_ 1n respec
of American collaboration 1n the fertihzer

11l

industry ang, would not extend the princ
ple to other industiies n the public sectos
or whether as he said, the Government of

India has got nid of its inferiority complex
mm this matter and 1 piepared to allow
Americans to come and control this indus-
try

Surt S K DEY  Su, T should coriect
firtly huis misundeistanding  There s no
question whatsoever of handing over the
management and control of the organisa
tion [ used the words ‘technical manage
ment’  Now, techmical manasement it
something different from overall manage
ment of the enterprise  Secondly we do
not have techmical know-how 1n matters
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aither of CoppL” mming o1 <opper piows

NN oF i coppet smcdting and concentration
and others  Not do we manufacture the
equipment 1 this country If we do not
have the tcchnical  Anow how and  the
equipment, 1t 15 quite obvious that we shall
have to depend on outside sources for this
issistance if we ate to develop the exploi
fation of thesc nmneial deposits for our
requuiements Copper 1n particular, 1 may
mention tor the mtormaton of the Hous

'y becommng an increasincly rare commo-
dity m this world  In tact already even a
country  hihe Amerwca 15 experiencng  wm
acu e shottage of coppec for its own re
qui ements  Over the last few days the
prices of copper have continued to rise m
the bght of the devaluation that has taken
place  Our problem 15 even more acule
For ovur detence 1egturements, for our 1n
dustrial requiiements we must have copper
and we have these deposits Thetetore 1t
s prudent as well as wise to use the best
possible method for quickenming the tempo
of exploration ay, well as explottation of
this rare metal

Now as I mentioned there 15 no ques-
ton of handing over the management of the
cnterpitse (v the Americans or to anybods
tor that mut v it s the techncal manage
ment m whith we are laching today with
out any dequate knowledge

Now about the question of inferiority
complex which the hon Membe! mentioned
yes, 1 did mention—and sull it 15 my feel
mg—that if T do not know something and
if I do not have somethung 1 should not
fi_ht shy of securing 1t from outude sources
with oren eyes There 15 no question of
sutrendeting the interests of the country
and T will confirm that no decision has so
tar been taken, a4 I have said earlier and

there 1s no mtention whatsoever of doing
anything underhand about 1t.
SHRY A D MANI  May I ask  the

Minister whether one of the terms of the
wgreement with this American company 15
that the pricing policy will be contiolled
by the company ? The Minister 1eferred
that the techmcal management of the com-
pany will be 1n the hands of the American
collaborators  Does the term  ‘technical
mdanagement’ mean also that the pricing
policy will be determined by them and that
the Government of Tndia will have no say
m it ?

[ 1 AUG
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ltoned
MR OCHAIRMAN  Paragraph 7

Stirt S K DEY that 1n the
muattel ot conirol of production prices and
distithution  the 1esponsibility will remain
ibsolutely in the hands of the Government
ol India

Stire D THENGARI
May 1 know it 1t 15 not a fact that with
this lavoured technical management they
will be 1n a dictating position for obvious

4:cac0ns and theretore they would be virtual

t contolling the whole things > Thetefore,
s the Government of India under con-
templation anv programme  to tran our
pasennel to develop  our own technical
know how within the shortest possible time?
And how are they going to ehminate the
possibility  of vitual contiol by  the
American fiim ?

Surl S K DLY  Su that question does
Wl ose becawse the management control
¢ the mm sult remams with us only the
teehmicd  contiol being vested in them
Simultaneouslhy  we are working our  own
profect at Khe'rt  lhis s completely under
Indran management with assistance, 1echm
cal as well 1 financial, ftom France Also
we ate tving to develop a muw deposit at
Rakha and we are trying to begin 1t at a
very slow pace with assistance from  the
National Metalluigical [ aboratory and the
Nattonal Mineral Development Corporation

I have ahcady men-

(Uttar Pradesh)

1 oand othets  So 1t 15 not that there will
b something ol 1+ monopoly of copper
hi wlidoe  m A undala We thought

tht we could have these two o1 thiee diffe-
rent projects each under o different manage
ment, with assistance from different peo-
ple competing with cach other Of course,
the 1ntention 15 to train our own people
m the shortest possible period of time

Surr M P BHARGAVA (Uttar Pra
desh)  May 1 hnow what ellorls were made
by the hon Mmster and his Ministry to
finsd ont whether Indian technical know
how on the subject 15 available or not May
we also know from the hon Mimster whe-
thet the Counctl of Sctentific and Industriat
Research was asked to let hum know whe-
ther Indian technical know-how on this
‘ particular subject was available or not ?

Surt § K DEY Sir. we are trying to
tap all the resources of the Indian Coungil
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[Shri S, K. Dey.] ~ i

of Scientific and Industrial Research. 1
may mention that we have a small copper
deposit in Sikkim which is being worked )
under the Sikkim Mining Corporation. Aad |
we have had the greatest difficulty during
the past few monthg in finding a person
experienced in copper mining, who , would
take charge of that project. In spite of the
assistance of the Council of Scientific and
Industrial Research, nobody was prepared
to give us help in terms of personnel. It is
very difficuit, we do not have that know-y|
how except in a very limited degree.

SHrr A. P. CHATTERJIEE (West Ben-
gal) : The way in which our mineral! re-
sources are being allowed to be tapped by
American companies, that will create an
apprehension in our minds that the Gov-
ernment ig going on its path of selling out
our country to America. Now, in that con-
text, will the hon. Minister say as to what
actually is the scale of profits which the
American company is being allowed to loot
from India ? What is the assistance that
the American company is now giving to
India for the purpose of training Indian
personnel 7 And will also the hon. Minis-
ter tell the House whether, before giving
over this opportunity of extracting copper
to an American company, the Ministry tap-
ped the resources in East European coun-
tries who are really interested in develop-
ing the resources of India and not in keep-
ing under control the economy of India for
themselves or for their own interests ?

SHri S. K. DEY : Sir, T will start from
the last part of the question raised by the
hon. Member. ¥ he could ask his Bast
European friends to come to our assistance,

[RAJYA SABHA ]

we welcome whatever assistance they are in
a position to offer. Secondly, there is no
question of the Government trying to make
a sell-out of the country’s interests. I re-
pudiate even the suggestion. And thirdly,
as T mentioned earlier, every effort will be
made to secure the best interests of the
country in whatever deal we make with any
country, whether in the Western camp or
the Eastern camp.

SHrt M. RUTHNASWAMY (Madras) :
Is it not a fact that copper is of such a
rare occurrence in our country that Govern-
ment should make every attempt to exploit

the few resources that are available and
should go to the farthest length possible in
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order to invite foreign collaborators for
the exploitation of this rare non-ferrous
metal in our country ?

Surt S, K. DEY : That is exactly what
we have said.
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Surt S. K. DEY : Sir, the agreement is
valid for a period of ten years. In view
of the other commitments we already have
for the exploitation of copper in other
different areas in the country, we ourselves
do not anticipate that we would be able to
be self-sufficient in technical knowledge for
the management of this within the first
téh years. If we do that, that will be good
enough,

(Shri A. D. Mani rose)

MR. CHAIRMAN : Mr. Mani, I thought
you had finished. I usually make that
mistake of putting . . .

Suri A. D. MANI: On a point of in-
formation. Would the Minister give soms
information as to what will be the estimated
cost of this project with foreign collabora-
tion ?

Suri S, K. DEY : 1t is very difficult to
give the total estimated cost of the project.
We do not know yet about the total de-
posit. The total deposit has to be fully
explored and this itself will take about two
years of intensive exploration. The initial
part of the project is expected to cost
between Rs. 8 and 10 crores. But this does
pot include the smelting process. The in-
tention is that whatever we are (trying
to develop will be processed in the Khetri
Smelter which, we are hoping, will go into
production early.

PAPERS LAID ON THE TABLE

GOVERNMENT OF INDIA'S NOTE TO THE
EMBAsSY OF CHINA AT NEW DELHI

THE MINISTER ofF STATE IN THE
MINISTRY ofF EXTERNAL AFFAIRS
(Sert DINEsH SINGR) : Sir, on behalf of
Sardar Swaran Singh, I beg to lay on the

Table a copy of Government of India’s note
L64RS/66
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dated the 28th July, 1966 given to the Bm-
bassy of China in India at New Delhi,
{Placed in Library, See No. LT-6580/66.]

ANNUAL REPORT AND ACCOUNTs (1965) or
THE MocuL LINE LTD., BOMBAY AND
AUDITORS' REPORT THEREON

Tug MINISTER oF TRANSPORT,
AVIATION, SHIPPING anp TOURISM
(SHrt N. SanJgiva Repby) : Sir, I beg to
lay on the Table a copy of the Annual
Report and Accounts of the Mogul Line
Limited, Bombay, for the year ended the
31st Dszcember, 1965, together with the
Auditors’ Report on the Accounts, under
sub-se¢ction (1) of section 619-A of the Com-
panies Act, 1956. [Placed in Library. See
No. L.T-6595/66.]

NOTIFICATIONS UNDER THE MOTOR VEHICLES
Act, 1939

Sust N. SANJIVA REDDY : Sir, I also
beg to lay on the Table a copy each of the
following Notification, under sub-section
(3) of section 133 of the Motor Vehicles
Act, 1939 :—

(i) Notification No. F. 20(5)/63-PR
(T), dated the 31st December,
1965, publishing the Delhi Motor
Vehicles (Second Amendment)
Rules, 1964, issued by the Delhi
Administration.

(ii) Notification SR.O. No. 166/66,

dated the 30th March, 1966,

issued by the Government of

Kerala,

(iii) Notification SR.0. No, 206/66,

dated the 19th May, 1966, issued

by the Government of Kerala.

[Placed in Library. See No. LT-

6594/66 for (i) to (iii).]

NOTIFICATION UNDER THE KEraLA MOTOR
VEHICLES (TAXATION OF PASSENGERS AND
Goops) Act, 1963

Surt N, SANJIVA REDDY : Sir, I also
beg to lay on the Table a copy of Notifica-
tion S.R.O. No. 25/66, dated the 7th Janu-
ary, 1966, under sub-section (4) of section
20 of the Kerala Motor Vehicles (Taxa-
tion of Passengers and Goods) Act, 1963,
issued by the Government of Kerala,
[Placed in Library, See No. LT-6769/66.]



